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1 127~-6=9% shri P.K.Padhi, counsel for the

applicant, request ¥® fOr ac journment.

Adjourned to 8.7.1996.,
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2 I8.7.96 Shri P.K.Paghi for the %pplicant
states that he has to take instructions
from his client. Adjourned t0,19,8.1996.|
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3 (18.7.94 Heard Shri P.K.Paghi, learned counsel
for the petitioner, and Shri Ashok Mohenty,
learned Senior Standing Counsel. As prayed
fo;: by Shri Paghi, it is directed that in
fuffire whenever there is a vacancy in or
around the jurisdiction of Respondent 3,
the applicant's case may be considered,
provided his name is sponsored by the
Employment Exchange. With this observation

and direction, the application is withdrawn

and treated as dismissed. M« .492/96 is

also disposed of accord ingg‘\.ﬁ\{h,,,;v-‘ﬁ




